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IN THE NATIONAL COMPANY LAW TRIBUNAL 

 CHANDIGARH BENCH, CHANDIGARH 

 

CA No.521/2019 

In 

CP (IB) No.121/Chd/Pb/2018 

 

Under Section 12 of the Insolvency and 

Bankruptcy Code, 2016 

 

In the matter of:-  

RPG Industrial Product Pvt. Ltd.                    …Petitioner-Operational Creditor   

Versus 

M/s Sahil International Pvt. Ltd.           …Respondent-Corporate Debtor  

 
 

Present:  Ms. Niharika Sohal, Advocate, for the Applicant-Resolution 

Professional  

  

 This application has been filed by the Resolution Professional stating 

therein that 180 days expired on 20.07.2019, and that vide 4th meeting of 

Committee of Creditors dated 10.07.2019 and vide Item No.12 thereof, 

extension of 90 days of the CIRP, has been approved.  The learned counsel 

appearing for the Applicant-Resolution Professional has informed that 

Expression of Interest (EOI) was invited and one EOI and certain queries 

were received, but no Resolution Plan was received and the Committee of 

Creditors has approved for another EOI.  

  Considering the above submissions, extension of 90 days for 

completion of CIRP is granted with a direction to the Resolution Professional 

to complete the process of CIRP, expeditiously. CA No.521/2019 stands 

allowed, thus, disposed of. 

Sd/- 
                  (M.K. Shrawat) 
          Member (Judicial) 

 

         Sd/- 
         (Pradeep R.Sethi) 

         Member (Technical) 
July 25, 2019 
      Mohit Kumar 


